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MINISTRY OF CORPORATE AFFAIRS
NOTIFECATION
New Delhi, the 20th March, 2009

S.0. 78 E).—In cxercise of the powers conferred by sub-section (1) of Section 22 A of the Chartered Accountants
Act, 194% (38 of 1949), Section 22A of the Cost and Works Accountants Act, 1959 (23 of 1959) and Section 22A of the
Company Secretaries Act, 1980 {56 of 1980), the Central Government hereby establishes an Appeliate Authority consisting
of the following persons, namely -—

(i) Srilustice C.Y. Somayajulu, —Chairperson
Judge, High Court of A.P., Hyderabad
{2) Shri Rakesh Chandra, —Member

Regional Director (Western Region),
Ministry of Corporate Affairs,
Everest, 5th floor, 100, Marine Drive,
Mumbai-400002.

(3) Shri Ashok Haldia, —Member
57/3, Old Rajinder Nagar,
New Delhi-110060. '
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CA Kamlesh S. Vikamsey,

- M/s. Khimji Kuaverji & Co., Suite 52,
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Bombay Mutual Building, 2nd floor,
Sir Phirozshah Mehta Road, Fort,
Mumbai-400001.

CA T.N. Manoharan,
M/s. Manohar Chowdhry & Associates, New No. 10,
(Old No. 30), Arcot Street, T. Nagar, Chennai-600017.

Shri B.D. Bose,
DL-2, Sector I, Salt Lake City,
Kolkata-760091.

Shri D. C. Bajaj,
E-87, Anand Niketan, New Delhi-11002].

Shri Pawan Kumar Vij ay,
D-238, South Extension Part-1, New Delhi-1 10049

Shri G. Gehani,

Director & Company Secretary, PSL Holding Ltd.,
Punj House (3rd floor), M-13A, Connaught Circus,
New Delhi-110001.

—Member

[Appointed under sub-section (1) (b) of Section
22A of the Chartered Accountants Act, 1949,
(38 of 1949}].

—Member
[Appointed under sub-section (1)(b) of Section
22A of the Chartered Accountants Act, 1949,

(380f1949)].

—Member
[Appointed under Section 22A of the Cost
‘and Works Accountants Act, 1959 (23 of 1959)].

—Member

" [Appointed under Section 22A of the Coq

and Works Accountants Act, 1959 (23 of 1959)].

—Member
[Appointed under Section 22A of the
Company Secretaries Act, 1980 (56 of 1980)].

—Member
[Appointed under Section 22A of the
Company Secretaries Act, 1980 (56 of 1980)).

2. The term of office of the Chairperson shall be as per the provisions of sub-section (1) of Section 22B of the
Chartered Accountants Act, 1949 (38 of 1949) and of Members shall be as per the provisions of sub-section (2) of Section
22B of the Chartered Accountants Act, 1949 (38 0f 1949), Section 22B of the Cost and Works Accountants Act, 1959 (23 of
1959} and Section 225 of the Company Secretaries Act, 1980 (56 of 1980).

3. The Appeliate Authority shall regulate its own procedure as per the provisions of sub-section (2) of Section
22D ef the Chartered Accountants Act, 1949 (38 of 1949).

4. The terms and conditions of services and allowances of the Chairperson and Members of the Apbellate
Authority shall be governed by the Appellate Authority (Allowances payable to, and other terms and conditions of service
of Chairperson and Members and the manner of meeting expenditure of the Authority) Rules, 2006.

5. Thus notification shall take effect from the date of publication in the Official Gazette.

[F. No. 12/15/2007-IGC/P1]
JITESH KHOSLA, Jt. Secy.
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